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~ CENTR AL ADMINISTR AT IVE TR IBUNAL
PR INC IPAL BENCH
NEW DEIHI

1) O.A. NO. 815/89
2) 0.4, NO. 1005/89

New Delhi this the 18th day of March, 1994

CRAM :
THE HON'BLE MR. JUSTEE V. S. MALIMATH, CHAIRMAN
THE HON'BLE M. S. R. MDIGE, MEMBER (&) .

'0.A_NO. 815/89

1. Mrs. Imdra Bathla,
w/O shri R. K. Bathla,
R/O Sector-I/778,
R.K.Puram, New Delhi
at present working as
Librarian Grade-11I1,
Central Secretariat Library,
Shastri Bhawan, New Delhi,

2. Mrs, Charanjit Kaur,
- W/O shri Davinder Simgh,
R/0 J=-3/231 DDA Flats,
Kalkaji, New Delhi
at present workingy as
Librarian Grade-III, ‘
Central Secretariat Library,
Shastri Bhawan, New Delhi. eoe Applicants

By Advocate Shri K. L. Bhandula
Versus

l. Union of India through,
Secretary, Ministry of Human
Resources (Deptt. of Culture),
Shasiri Bhawan, New Delhi.

2. The Director,
Central Secretarist Library,
Shastri Bhawan, New Delhi,

3« The Secretary to the Govt. cf
India, Ministry of Personnel,
Public Grievamces & Pens ions,
North Block, New Delhi, cae Respondents

None for the Respondents

Oo Ao m- I.LCO5£89

Rajendra Kumar S/0 N.S. Shami,
R/0 L-159, shastri Nagar,




-//
At present working as
Librarian Grade-11ls;
. Raja Ram Mohan Roy Nat iocnal
. Educat icnal Resources Cemntre,
Deptt. of educat ion, . : ,
M/O Human Resources: Develcpment , oo Lic ant
Curzon Road ;- New Delhi=-1. ece 2ppP
By advecate shri K L. Bhandula
Versus
io Union of India through,
Secretary, Ministry of
Human Resources (Deptt.
of Gulture) , Shestri Bhawan,
New Delh i. o
2. Tbe Directorg
Raja Ram MchanRoy Nat icnal
Educ at icnal Resources Centre,
Department of Educat ion,
Ministry of Human Resources
Develcpment , Curzon Road
Barracks, New Delhi,
3. The Secretary to the Govt.
of India, Ministry of Personnel,
Public Grievances & Pensicn,
North Bleck, New Delhi. oo e Respordents

None for the Respondents

O R D’ E R {(@al)
Hon'ble Mr. Justice V. S. Malimath -

The three petitioners in these two applicaticns
started their career as ad-hoc Librarians Grade~II1l
in December, 1983, They have continued in the said
post eversince. According t0 them they have rendered
very satisfactory service and thst the department was
very much in their favour havirg regar~d to their
good performance and recommendea their regularisst ionq.
in the available direct recruitment vacancies. .‘rhe
Department of Personnel appéa'rs to have turned down
their requests, Hearing thast the petiticners would

., be displaced, they have approached the Tribunal for



-

relief, During thévpendency of these applicaticns,
the petiticners were enabled to continue in service
on the stremgth ‘of interim orders gfanted by the
Tribunal.. Thus, in effect, the petiticners have
rendered by now J_i years of service. From the pleadi.ngs
it appears that the department was itself in favour

of regularisat icn of the servic;es of the petitiomers
in the direct recruitment vac,‘anc/ie‘s. We would like

to say at this stage that as long as the petitiorers

- possess the prescribed qualifications, it is not so |
relevant as to which qualification ";uaisb agquired f irst
and which qualificaticn is é‘équired later. as lorg as
they possess the req'dired qualificaticn they would
certa’inly'be elig ible for consideratie_n for regulari-
sation. Another fact/or to be noticed is that it is nof
the case of the respondents that it has become
necessary to‘diSplace the petiticrers to accommodate
persons duly selected_ for appoimtment for the posts
°CCUPi¢’d by the petitiomers. In thié background,

havirng regard to all the circumstances, we consider

3 if, just and proper to dispose of these two appiications
with the following directions ;-

1) The petit i.eners may submit an approprigte
representetion within a period of one month
from this date to the ‘authorities seekirg
regularisation of their services with a request
to relax the provisicns of rélevant rules, if

W« such‘ relaxastion is necessary,




2) The r'espondents shall consider the request
of the' petitioners with utmost sympathy and
‘beari.rg in mind that the petitioners have
rendered service for neériy mqré than a
decade quite satisfactorily and would now be.
ireligible for other Goverment services.
These circumstances emirently justify symp-
aéhet-ic cons ideration being shown to the

request of the petitioners,

3) Until a decisicn is tak_én on the requeét for
regularisatien as aforesaid, the services of

\ f
the petitioners shall not be terminated.

2 with these directions, these two' applicaticns

are disposed of. No costs.

Lét a copy of this order be sent to the
respondents forthwith,

4~~u ‘ -
( <R/ yﬁge ) ‘ ( Vo 5. Malimath )
Member : Chalrman

fas/ o o



